ACTION TAKEN REPORT (ATR) OF GUJARAT POLLUTION CONTROL BOARD

IN COMPLIANCE OF HON’BLE NGT WESTERN ZONE BENCH, PUNE IN THE

MATTER OF ORIGINAL APPLICATION NO. 03 OF 2024 (WZ) WRT LETTER

PETITION NO. 73 OF 2023 (COMPLAINT DATED 15.12.2023)”

Q)

(1)

PREAMBLE

Hon’ble the National Green Tribunal, Western Zone Bench, At Pune Vide Original
Application No. 03 OF 2024 (WZ) took cognizance of Complaint dated 15.12.2023
made by the General Secretary, All India Forward Bloc, A.K. Road, Fulpada, Surat,
alleging that Bajrang Processors Pvt. Ltd located at S.N0.190, Paiki, B/H. J.B. Kharwar
Dyg., Solapur Copound, Udhana, Surat, Gujarat is burning restricted wood for
producing water steam for boiler, which is emanating polluted black fog in the nearby
area, which has affected the health of local residents as they are suffering from various

diseases such as Bronchitis, T.B., etc. And order was made on dated: 02/01/2024.
Hon’ble NGT issued the following Direction as per order 02/01/2024

Relevant Para 2, is reproduced as “ In view of the fact stated in the complaint, we
deem it appropriate to call for a report from the Member Secretary Gujarat Pollution

Control Board (GPCB) as to the truthfulness of the content of the aforesaid complaint

and the action taken there end, if any, within four weeks.”

BASIC INFORMATION OF INDUSTRY

M/s. Bajrang Processors is a textile industry which engaged in Dyeing & Printing
activity of Grey Cloth at Plot No. 190, Behind J.B. Kharwar Dyeing and Printing Mills,
Beside Adarsh Chemicals, Solarpur Comp. Udhna — 394 210, Ta — Chorasi, Dist- Surat.
Unit having Consent to Operate/Consolidate Consent and Authorisation (CTO/CC&A)
of the Board, which is valid up to date: 30/09/2025 for the manufacturing of “Dyeing
and Printing of Grey Cloth” having total production quantity: 50,000 Meters/Day.
[Copy of CTO/CC&A is annexed herewith and marked as “Annexure — A”]
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(1

THE INSPECTION OF ABOVE MENTION UNIT WAS CARRIED OUT BY
THE REGIONAL OFFICE, SURAT OF GUJARAT POLLUTION CONTROL
BOARD AND AS PER THE INSPECTION REPORT DATED: 18/01/2024
OBSERVATION/ FACTUAL DETAILS ARE AS UNDER:

During visit industrial plant is found in operation & Dyeing & Printing process is going
on. Unit has two stenters with total seven chambers; during visit all are found in

operation.

Source of water supply is from SMC & own bore well. Unit is having NOC of CGWA.
Generated industrial w/w is treated in ETP consisting of primary & secondary treatment
units. ETP is observed in operation during visit. Treated w/w is partly reused for
scrubber while remaining is being discharged in to u/g drainage system of SMC. One
treated w/w sample is collected from final outlet of industry. Unit has provided flow
meter on final outlet of ETP which shows reading of 6728.6 m3. Unit has provided ETP
operation energy meter and same reading is 11834 KWH is recorded. Domestic waste
water disposed in to soak pit system/septic tank system.

Unit has provided one Steam Boiler (6 TPH) and TFH (3000 U) having common stack.
Unit has provided separate sets of MCS, Teema Bag filter & Alkali scrubber as APCM
with Boiler and TFH. Steam Boiler, TFH & all APCMs are observed in operation.
During inspection ambient air quality is observed normal within premises as well as
surrounding area. Coal is used as fuel in Boiler & TFH through auto fuel firing system.
One flue gas sample is collected from comm. stack attached with Boiler & TFH.
Reading of the Energy meter provided for APCM is noted as: 36217.8 KWh & CEMS
provided at stack for PM is recorded as: PM=40.32 mg/Nm3. During inspection coal is

observed in Boiler area. (Photograph attached herewith). Unit has acquired adjoining

plot on rental basis for the storage of coal/lignite and during visit @20-25 MT

coal/lignite found stored.

During inspection @3.0 MT ETP sludge and 20 nos discarded containers found as a
stock. Unit is a member of BEIL Ankleshwar for disposal of ETP sludge. Generated
discarded containers maximum reuse and sold out to register decontaminator unit. At
last, unit has disposed off ETP sludge 11.395 MT on 14-11-2022 at TSDF site of BEIL,
Vide Manifest No is 1888908.

[Copy of Inspection Report is annexed herewith and marked as “Annexure — B”]
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ANALYSIS RESULTS OF COLLECTED SAMPLES

Final outlet of industry
Parameters Results | Norms
pH 7.03 |65t08.5
Colour 20 100
Total Dissolved Solids (TDS) 1974 2100
Suspended Solids (SS) 56 300
Chloride 580 600
Chemical Oxygen Demand (COD) 82 100
Biological Oxygen Demand (BOD) 26 30
****All the parameters in mg/L except pH and Colour

Common Stack attached to Boiler & TFH (Thermic Fluid Heater) through APCM
Parameters Results Norms
PM (Particulate Matter) 131 mg/NM? 150 mg/NM?
SO2 15.92 PPM 100 PPM
NOXx 7.91 PPM 50 PPM

[Copy of Analysis Reports are annexed herewith and marked as “Annexure — C”]

(V) ACTION TAKEN BY THE BOARD:
Based on Inspection Report Show Cause Notice (SCN) Issued to the unit for below mention

non-compliance:
Q) Unit has acquired adjoining plot on rental basis for the storage of coal and not
obtained CTE and CCA amendment for the same.

[Copy of SCN is annexed herewith and marked as “Annexure — D”]

CONCLUSION:
Looking at the representations of the complainer and inspection report as well as

collected samples analysis reports, no violation/non-compliance observed as per the content of

the complainer and unit is found in compliance of CCA issued by this Board.

The Board has published Gazetted Notifications for the use of solid fuels in industrial
utilities, and the fire wood was included in the list of approved fuels. The copy of Gazetted
Notification published by the Board are annexed herewith and marked as ““Annexure — E”.

“We regret for not submit action taken report in time”
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Annexure - A

T GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

S Sector-10-A, Gandhinagar-382 010
[/ Phone : {079) 23226235
GPCB Fax - {079) 23232156

Website - www.gpcb.gov.in
By R.P.A.D

In exercise of the power conferred under section-25 of the Water {Prevention and Centrol of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-1981 and
Autharizetion under rule 5(2) of the Hazardous And (Mther Wasic {Managemem and Transboundary)
Rules. 2016 franed under the Environmental {Protection) Act-1986. This Board is empowered 1o Grant
{C&A.

And whereas Board has received consolidated consent application letter no. 183404 dated
16-10-2020 for the Consolidated Consent and Authovization ({C & A) of this Board under the
provisians ‘ tules of the aforesaid Acts. Consents & Authorization are heteby granied as under;

CONSENTS AND AUTHORISATION:

{Under the provisions ‘rules of the aforesard environmental acts)
To,

Mrs Bajrang Processors Pvi. Lid.

Plot Mao: » BfH. J.B.Kharwar Dyg. And Pz, Mills,

Besjd€ Adarsh Chemicals,

rpur Comp, Udhaa-3942190,

Tak: Chorasi, Disi: SuraL

I, Consent Order No. AWH-110258 Date of issue: 08-1]-2020,

2 The consents shall be yalid upto 30-08-2025 for the use of outlet for the discharge of treated
effluent and emission due to operation of indusirial plam for manufacturing of the following
items/ products:

[ Sr.No. | . Product ) - Quantity i
T | Dyeing & Prnting of Cirey Cloth H.000 Meters Day i

Snh to specific condition:

1. Industry shall manage Solid Wastes generated from industrial activities as per Solld Waste
Management Rules-2016 (solid waste as defined in Ruole-3(46)).

' 2. As per Provimions of Rule 18 of Solid Waste Management Rules-2016 you are directed to
moake an arrangement in Uthities to replace at least five percent (5%) of your solid luel
requirement by ‘refosed derived Toel®.

3. Industry shall obmain NOC from CGWA as per order of Hon. National Green Tribunal for
the withdrawel of ground water.

4. Industiry shall provide dedicated storage facility for fly ash.

5. Industry shall comply with My ash notification 1999 ax amended from time to lime.

3. CONDITIONS UNDER THE WATER ACT:
1 1. Source ofF Water: SMC + Borewell.

3.2. The quantity of the fresh water consumption for industnial purpose shall not exceed 700 KL Day.
3.3, The quantity af the fresh water consumption for domestic purpose shall not exceed 20 Kl./Day.
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3.4. The quantity af 1he industrial efMuent 1o be generated frem the manufaclusing process and other
ancillary industrial operations shall not eveesd 500 KL, Day,

The quantity of domestic wasie water shall not excesd 12.5 KL/Day,
The applicant shall operate etflucnt treatment system efficiendy so that ireated effluent from the

3.5,

XN

3.7

3B

industrial unit shall coniorm t the norms mentioned below,

1

_PARAMETERS _ LPCR NORME
_PH | K3 TOR

[ Temperature e
Colour {p.co.scale) | m units LY S E
Suspended Sotids . emgl
_Oil and Grease I0mg |
_Chlorides ] _ 600.mg I |
_Sulphute 1000 me1
_Phenalic (ﬂm[n:-undi Lmgl
kulph:des . Jmpl
_Ammuonical Nitrogen N 30 mEI
Tut.ll Chromium ! _2mg
_Hexavelent Chromium 0.1 mpl
BOIY (S days at 20°C) 30 mg |
_CoD | 160 mg |

__Total Dissolved Solids 1L 2100 mg!) |

The final treated etNuent shall conform 10 the above standards shall be discharged into the Surat
Municipal Corparnion underground drain.
[ndustry shall provide fined pipeline with tlow meter for the reuse of ieated effluent for disposal e

SMO and maintain i reconds.

3.9, Domestic effluent shall be disposed off through septic tank/soak pit system
4, CONDITIONS UNDER THE AIR ACT:
+.1. The followinyg shall be used as a fuel in Steam Boiler, TFH respectively.
sr, No, Litility | Fuel Quantity
l; 1| $tcam Boiler  {val 'ngn_ B MTDav
2 TFH . Coal Lignite ' 6MT Dd\
4.2, The apphu.ant shall install & uvperate Lumprehenswe adcquah: ai- pulluilcrn control system  in
order to achieve preseribed nomms,
43 The flue gas emission through stack anached to Steam Boiler, 1FH shall conform o the
following standards: o _ o
Stack  Stack Stack Air Pollution Parameters * Permissible
No. attached to | height in | Control System o Limil
| . Meter _ _
| Steam Boiler | 30 Muli Cyclone  Particulate Matter | 150 my/Nm’
(5 TPE {Common | Separaior, Water 50)- 100 ppi
Yo stack) Scrubber & bag fiher NO, . 50 ppm
T¥H Multi Cyclone | Particulate Matter 150 mg/Nm'
{3000 L} Separator, Water | S0, 100 ppm
o Scrubber& bayg filter ~ NO, . 50 ppm
Page 2 ol é
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone : (079} 23226295
Fax . {079) 253232156
Website . www.gpcb.gov.in

There shall be no process emission from the manufacturing process as well as any other ancillary
process,

Industry shall 1ake adequate measure 10 contral dusting due o storage, transporiation & handling
of Coal‘Lignite & flv ash,

Industry shall comply with Coal handling guideline of the Board.

Industry shali comply with fly ash notitication 1999 as amended from time to time.

The concentration of the following paramelers in the ambient air within the premises of the

industry and a distance of 10meters from the source) other than the stack/vent) shall not exceed
the fellowing levels,

PARAMETERS PERMISSIBLE LIMIT
PMIO 100 Microgram/m’ |
. PM 2.5 _ ;60 Microgram/ m’ ]

5O, 80_Microgram: m’
| NOx - | %0 Microgram m _ ﬂ

The applicans shall provide portholes. ladder, platform eic at chimney{s) for monitoring the air
emissions and the same shall be open for inspection to‘and for use of Board’s stafl. The
chimney{s) venits attached 10 various sources of emission shal!l be designed by numbers such us 5-
. S+2. etc. and these shall be painted/displayed ta facilitate identification.

4.10. The industry shall take adequate measures for contral of noise levels fram its own sources within

the premises 5o s 1o maintain ambient air quality standards in respect of noise to less than
T5dBiA) during day time and?0 dB (A) during night ime. Daytime is reckoned in between Ga.m.
ardd 10 p.m. and nighttime is reckoned berween 10 p.m. and 6 a.m.

5 AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 |See rule & (2)]
Form for grant of authenization for occupier or aperator handling Hazardous waste
5.1 Authorization order No:- AWH-110258 date of Issue: 08-11-2020.
5.2 Mis, Bajrang Processory Pyt Ltg. is hereby granted an authorization 1o operate facility for

following hazardous wastes on the premises situated at Plog Ng: 199, B/H. J.8.Kharwur Dvg.
M g Mg o o an g rcm g ] allr

jsi: |8

| Sr. | Waste | Quantity | Schedule-l/ - Facllity |
| No | | MT/Year | Category | . - L
i 1 | Chemical Sludge from | 25 | 353 Collection, . hmrlag; |
| waste wiler meatmen | | | TmﬂSwﬁBUDﬂ wgn Fmsosa |
| _ | . _ _I_{:PLB Iautl_'lﬁnzed T Site,_ —
L-f Used Ol 0.0% | sl Collection. storage, iransportalion |
| | ' | and  disposal by selling 10
| | Registerad re-refiners. |
ﬁ-ﬁ,ﬁpmﬁﬁM' TTw I _'_Collz:clic_rn. storage transporiation ]l
| | finers contaminated with | | ' and dls_pusal o authorized
“hazardous  chemicals’ | | | decontaminator |]
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5.3
5.4

The authorization shaii be valid up to M-09-2025. .
The authorization is suhject 10 the conditions stated below and such other conditions as may b

specified in the rules from time to lime under the Environment {Protection) Act-1986.

5.5 The authorizalion is granted 1o operate 3 laciliny for collection. storage within facton premises

6. T
1.

b

L)

M/s. Bajrang Processors Pyi, Ltd(1>-20564)

- The waste generstor shail be totally responsible for (ie

- In caseof any accident, detajix of ihe same shall be submined

- As per “Public Liabitiy Insurance Aty

transportation and ultimale disposal of Hazardous wastes as per condition te 5.2 10 the industry
having valid CCA of this Board.

M5 AND CONDITIONS OF AUTHORISATION
The applicant shall comply with the provisions of the Environment (Protection) Act-1984 and the
rules made there under,
The authorizativn or its renewal shall be produced for mspecticn ar the nguest of an officer
auwthorized by the Gujarat Pollution Control Board.

The: persons authorized shall not rent, lend. sell, and mansfer or othern ise uranspor! the harardoys
wasles withoul obtaining prior permission of the Gujarat Pollution Control Board.
Any unauthorized change in personnel. equipment or working conditions as mentioned in the
autharization erder by the persons authotized shall constitute a beach of this authorization.
The person authorized shall implement Emergency Response Procedure {HRP) for which this
authorization is being wranted considering all site specific possible scenanios such as spillages,
luakages, fire e, and their possible impacts and also cary out mock Jdrill in this regard at regular
intetval of time;
The person authorized shafl comply with the provisions outlined in the Central Pollution Control
Hoard guidelines on “Implementing Lisbilities for ¥nvironmental [rumayes due 10 Handling and
Disposal of Hazardous Wastes and Penaln, ™

itis the duty of the authorized person to take prior permission of the Gujarar Pollution Control
Board to close dewn the facility.

An application for the renewal of an autharization shall be made as laid down in rules &2} under
Ilazardous Wasle and Other Waste Ruies, 2014

r”"”_ imported hazardous and other wiastes shall be fully insured for ransit ax well as for anv
dccidernal oecurrence and jis clean-up operation, .

. The record of consumplion and late of the imporied hazanlous and other wastes shall he

mamniained,

. The hazardous and other wastes which gets penerated during recyeling or reuse or recovery or

pr‘_&prﬂtﬁxing or u:f!iélmiun of imported hazardoys or other wastes shall be rreated and disposed
of a5 per specific conditions ol authorizarion.

The imporier or exporter shall bear the cost of import or export and initigation of damages if any,

-Any other conditions for compliance as per the Guidelires jssyed by the Ministn of

Environment. Forest angd Climate Change or Centraj Poliution € ontrol Board from lime to ome.,

t : - collection, storage. transportati T an
ultimate disposali the waskes generated. = poratten and

- Records of waste generation, i Management and annuai return shal] b submitied 10 Gujansi

Pollution Cantro! Board in Form.q by 30™ day of fune

April to March. of every vear for (he preceding period

Conml oo, on Form-11 v Gujaral Pedlition

company shall get Insurunce Policy. if applicable.
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

St N

N Sector-10-A, Gandhinagar-382 010

N Phone @ (079) 23226285
GPCB Fax . {079) 23232156

Website : www.gpcb.gov.in

18. Empty drums and containers of toxic and hazard matcrial shall be treated as per guideline
published for “Management & Handling of discarded containers™. Records of the same shall be
mairtained and forwarded to Gujarat Pollution Control Board repulariy.

1%. In case of transport of hazardous wastes to a facility for {i.e. reatment. storage and disposal)
exishing in a Siate other than the Starc where hazardous wastes are generated, the occupier shali
cbtain ‘No Objection Certificate” from the Siate Poltution Comrel Board or Committee of the
concemed State of Union Termitory Adminisiration where the facility exists.

20, Unit shall take all concrete measures 10 show tangible results in wasie genemtion, reduction,
avoidance, reuse and recycle. Actions laken in this regard shall be submitted within three months
and alse along with Form-4.

21. Industry shall have (o display the relevant information with regards o hazardous waste as
indicated in the Hon. Supreme Court’s Crder in W.P. No.657 of 1995 dated [ 4™ October, 2003,

22. Industry shall have to display on-line dala owtside the main factory gale with regard ko quantity
and nature of hazardous chemicals being handled i the plant. including wastewater and air
emissions and solid hazardous wastes generated wilhin the factory premises,

7. GENERAL CONDITLONS: -

7.1.Any change in personpel, equipment of working conditions as mentioned in the consents
formeorder should immediately be intimated 10 this Board.

7.2, Applicant shall also comply with the general conditions given in armexure L.

7.3. Whenever due to accident or other unforeseen act or cver, such emissions occur or is
apprehended 1o occur in excess of standards faid down such mformation shall be forthwith
reporied to Board. concemed Police Siation, Office of Directorate of Health Service, Department
of Explosives, Inspecwrate of Factories and local body.

7.4.1n case of failure of pallution control eyuipmems. the production process connected to it shall be
stopped. Remedial actions/measures shall be implemented immediately to bring entire situation
normal.

7.5.The Environmental Management UnitiCell shalt be setup to ensure implementation on and
monitoring of environmental safeguards and other conditions stipulated by statutory authorities.
The Environmental Management CelliUnit shall directly report w the Chiel Executive of the
organization and shall work as a focal point for intemalizing environmental issues. These
cells'units also coordinate the exercise  of environmental audit and preparation of environmental
statements, o

7.6. The Environmental audit shall be carried vut vearly and the environmental staternents pertaining
to the previous year shall be submitting to this State Board latest by 36th Septemberlemfery_}iear.

77 The Board reserves the fght to review and/or revoke the consent and‘or make variations in the
conditions, which the Board deems, fil in accordance with Section 27 of the Act. | N

78.1In case of change of ownership/management the name snd address of the new owners.

ers/ditectors:proprietor should immediate!}' be 1m1_mamd_1::: the Board. - waste &

7.6 Indusiry shall have 1o display the relevan qunna?mn with re:ga;d{ 10 Hgm‘;ﬁ
indicared in the Hon. Supreme order inw.p. no. 657 of 1995 dated 14" Ocraber L)

3 5P F ONDIT]ONS:-

i ha : : whall maintain records of hazardous and
; thorized actual user of hazardous and pther wastes s ainta _
! T;m:ruwastes purchased in a passbook jssued by the S1ate Pelhnion Control Board along with the

thorization.
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8.2 Handling vwer ol the hazardous and other wastes to the authonized actual user shall be only after
making the entry in the passbook of the aciual user.

8.3.In case of renewal of authorization, a sel-certified compliance report in respeci of effluent,
emission standards and the conditions speciited in the authorizztion for hazardous and other
wastes shall be submitted 10 SPCH.

8.4. The occupier of the facility shall comply Standard eperating procedurespuidelines published by
MOEF&CT or CPUB or GPOB thom time to time.

B.5. Unit shall comply provisions of E-Waste Management Rules-2016.

R.6.The disposal of Hazardous Waste shall be cartivd oul as per the waste Managemer hierarchy .

8.7.The occupiers of facilities shall not store the hazardous and other wasies for a perind not
exceeding ninety days. Prier permission of the Board shail be obained for extension of the
storage period.

B.8. The occupier shall maimain the records of gencration. sale. storape, transput. recyeling, co
processing and disposal of hazardous waste and make available during the inspection.

8.9.The transportation of the hazardous waste shall be varried oul in GPS mounted dedicated

vehicles.
For and on behalf of
(;ujaral Pollution Conirel Bosrd
Deputy Chief Environmental Engineer
NO: GPCBIACCA -SRT-B87(3V1D-20506/ Date:-
Issued to:

M/s. Bajrang Processors Pvi, Lid,

Flot No: 1940, B/H. J.B.Kharwar Dyg. And Pig. Mills
Beside Adarsh Chemicals,

Solarpur Comp, Udhna-39421 o,
Tal: Chorasi, Dist: Svrat,

"
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Annexure - B
Guijarat Pollution Control Board, Regiona Office, Surat
| nspection Report

Name & Address | M/s. Bajrang Processors Pvt.Ltd (PCB ID-20566)

of Unit Survey No0.190 paiki, Beside Adarsh chemical ,
Behind J.B. Kharwar Dyg. & Ptg. Mill,
Solapur Compound, Udhna, Surat
Reference: e H. 0. mail date: 16-01-2024 regarding, Hon'ble National Green Tribunal, WZB, Pune vide order

dated 2-01-2024 passed in Letter complaint dated 15.12.2023 (LP. No. 73/2023, registered as
0. A. No. 03/2024) (Copy attached herewith)

e Written complaint of Mr. Pareshbhai Solanki and Mr. Guddubhai (97734 12198) regarding the
same (Copy attached herewith)

Date and Time of | 18/11/2023 at 11:00 Hrs.

Visit:

Visited By: (1) V.B. Chaudhari (A.E.E.) (2) P. R. Jadav (SSA)

Contacted Mr. Amit Somani — Director of M/s. Bajrang Processors Pvt.Ltd
Person:

Observations :

This unit is inspected with reference to unit head Surat mail date: 16-01-2024 regarding Hon'ble National
Green Tribunal, WZB, Pune vide order dated 2-01-2024 passed in Letter complaint dated 15.12.2023 (LP. No.
73/2023, registered as O. A. No. 03/2024) of General Secretary All India Forward Block Coordinator against
M/s. Bajrang Processors Pvt. Ltd creates Air pollution.

Unit is engaged in “Dyeing & Printing of Grey Cloth — 50,000 Meter/Day” and having valid CCA up to
20/09/2025.

During visit industrial plant is found in operation & Dyeing & Printing process is going on. Unit has two stenters
with total seven chambers; during visit all are found in operation.

Source of water supply is from SMC & own bore well. Unit is having NOC of CGWA. Generated industrial w/w is
treated in ETP consisting of primary & secondary treatment units. ETP is observed in operation during visit.
Treated w/w is partly reused for scrubber while remaining is being discharged in to u/g drainage system of
SMC.

One treated w/w sample is collected from final outlet of industry. Unit has provided flow meter on final outlet
of ETP which shows reading of 6728.6 m3. Unit has provided ETP operation energy meter and same reading is
11834 KWH is recorded.

Domestic waste water disposed in to soak pit system/septic tank system.

Unit has provided one Steam Boiler (6 TPH) and TFH (3000 U) having common stack. Unit has provided
separate sets of MCS, Teema Bag filter & Alkali scrubber as APCM with Boiler and TFH. Steam Boiler, TFH & all
APCMs are observed in operation. During inspection ambient air quality is observed normal within premises as
well as surrounding area.

Coal is used as fuel in Boiler & TFH through auto fuel firing system. One flue gas sample is collected from
comm. stack attached with Boiler & TFH. Reading of the Energy meter provided for APCM is noted as: 36217.8
KWh & CEMS provided at stack for PM is recorded as: PM=40.32 mg/Nm3. During inspection coal is observed in
Boiler area. (Photograph attached herewith)

Unit has acquired adjoining plot on rental basis for the storage of coal/lignite and during visit @ 20-25 MT
coal/lignite found stored.

During inspection @ 3.0 MT ETP sludge and 20 nos discarded containers found as a stock. Unit is a member of
BEIL Ankleshwar for disposal of ETP sludge. Generated discarded containers maximum reuse and sold out to
register decontaminator unit. At last, unit has disposed off ETP sludge 11.395 MT on 14-11-2022 at TSDF site of
BEIL, Vide Manifest No is 1888908.

Necessary written instruction issued as per written instruction note.

-sd- -sd-
P.R.Jadav V. B. Chaudhari
(S.S.A.) (A.E.E.)
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Photographs taken during visit

Coal Storage observed within premises



Annexure - C

ANALYSIS REPORT FOR AIR
TYPE : Stack-Flue Gas

Gujarat Pollution Control Board
Surat

Plot No. 11-12/2,3

GIDC - Pandesara

Surat - 394221

Tele:(0261) 2442696

=Y
S5

Sample ID:416089 - Analysis Completion:24/01/2024 |

Yarn / Textile processing involving any effluent/emission generating
processes including bleaching, dyeing, printing and colouring / LAB

40042
o ol N

I 1
TIwWarcr .

p—

.Name &
2. Address of the Unit

: Bajrang Processors Pvt.Ltd - 20566
190,B/H.J.B.KHARWAR DYG. AND PTG. MILLS,BESIDE ADARSH CHEMICALS,SO
UDHNA - 394210, Taluka : Chorasi, District : Surat, GIDC : Not In Gidc

3. Nature of Sample : REP-Representative/Grab , (Insp Type : OTH-Others/Higher Authority)
4. Sample Collected By : PR JADAV,SSA
5. Date & Time of Collection & Receipt : 18/01/2024, (1115 to 1145)
6. Date of Start & Completion of Analysis : 20/01/2024 & 24/01/2024
7. Sampling Point Common Stack attached to Boiler and TFH through APCM ~
8. Fuel : Coal
9. APCM : Separate MCS ,Teema Bag filter , Alkali Scrubber
10. Thimble & Weight (gm) : 1/7073
11. Temperature on Collection : 60 & Volume-Absord Media : 50 ml for SO2 and 25 ml for NOx
12. Volume-Gas Passed : PM:546.84 Lit., SO2: 58.8 Lit. & NOx: 1652.41ml
13. Parameters : 3 & Oper Time(Min) : 30 minute
Sr Parameter Unit Test Method Range of Testing Result
1PM-Stack MG/NM3  [IS: 11255 (Part — 1), 1985 (Reaffirmed 1999) |1 — 5000 mg/NM3 131
28502-Stack (PPM) PPM IS: 11255 (Part — 2), 1985 (Reaffirmed 2009) 5 — 500 mg/NM3 15.92
3NOX-Stack PPM IS:11255(Part-7), 2005 5 — 500 mg/NM3 7.91
Laboratory Remarks : Freeze By:445-lab_445 Dt.: 30/01/2024 e

J.D.OZA, Lab Head

Field Observation :

m i ﬂ 0D15FC4C-D5D8-4476-8F09-B2AB43FCAET72 05/02/2024 11:25:42
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ANALYSIS REPORT FOR
WATER / WASTE WATER SAMPLE

Gujarat Pollution Control Board, Surat
Plot No. 11-12/2,3
GIDC - Pandesara

Sample ID:416085 - Analysis Completion:24/01/2024 | Surat - 394221

Yarn / Textile processing involving any effluent/emission generating Tele:(0261) 2442696

processes including bleaching, dyeing, printing and colouring / LAB
Inward : 49935

TEST REPORT

Test Report No. : 49935

Date: 24/01/2024 |

N

. Address

3. Nature of Sample

4. Sample Collected By

5. Quantity of Sample Received

6. Code No. of the Sample

7. Date & Time of Collection & Inwarding

. Name of the Customer

. Bajrang Processors Pvt.Ltd - 20566
190,B/H.J.B.KHARWAR DYG. AND PTG. MILLS,BESIDE ADARSH CHEMICALS,
COMP.,UDHNA
: REP-Representative/Grab, (Insp Type : OTH-Others/Higher Authority)
: PRJADAV,SSA
: @5 lit
: 416085
: 18/01/2024 , (1105 to 1105) & 19/01/2024

8. Date of Start & Completion of Analysis : 20/01/2024 & 24/01/2024

9. Sampling Point : from final outlet of industry ~
10. Flow Details (Remarks) 1 yes

11. Mode of Disposal : Into u/g drainage line of SMC

12. Ultimate Receiving Body

13. Temperature on Collection

14. Carboys Nos for

15. Water Consumption & W.W.G (KLPD)

: WWG -750 KLD (in which Reuse-250 KLD)

: 30 & pH Range on pH Strip :@ 7 to 8 on pH strip

: -—- & Color & Appearance :light orange

: Ind :920.000 , Dom :10.000 & Ind :750.000 , Dom :9.000

Sr Parameter Unit Test Method Range of Testing Result
1| Temperature Centigrade | 1S: 3025 (Part — 9) — 1984(Reaffirmed 2006) Ambient oC - 60 oC 30
2 |pH pH Units 4500 H+ B APHA Standard Methods 23rd edi.2017 |1 —14 pH value As or 7.03
3 |Colour Pt.Co.Sc. 2120 B APHA Standard Methods 23rd edi. 2017 2 -to 99 Hazen & 1-50 20
4 | Total Dissolved Solids mg/| Gravimetric method. (2540 C APHA Standard Method| 10 — 200000 mg/L 1974
5 |Suspended Solids mgl/l Gravimetric method. (2540 D APHA Standard Method| 2 — 10000 mg/L 56
6 |Chloride mg/| Argentometric method. (4500 CI? B APHA Standard N 1 - 50000 mg/I 580
7 |Sulphate mg/l APHA(23rd edi) 4500 SO4 E 2-40mg/l 190
8 |Chemical Oxygen Demand mg/| APHA (23rd Edition)- 5220 B Open Reflux Method-2(| 5.0- 50000 mg/I| 82
9 |0il & Grease mg/| Liquid — Liquid Partition Gravimetric method. (6520 B |01 — 1000 mg/I| 4.4
10|Phenolic Compounds mg/| 4 Amino Antipyrene method without Chloroform Extra | 0.1 — 50 mg/I 0.12
11/B.0.D (3 Days 270C) mg/| 3 — Day BOD test. (IS 3025 (Part 44) 1993 Reaffirmec| 05-50000 mg/I 26

Laboratory Remarks : Freeze By:445-lab_445 Dt.: 24/01/2024

Field Observation :

D im<———

J.D.OZA, Lab Head

Note : 1. * - These parameters are NOT covered under the scope of NABL.

o O~ WON

Gujarat Jurisdiction only.

o

9. Bioassay test (for toxicity) -1S:6582:Part-2:2001; Reaffirmed 2007.

. The results refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied.
. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.
. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing.
. The Board is not responsible for the authenticity for the samples not collected by the Board’s officials.

. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to

. Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents
. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 23rd Edition by APHA.

05/02/2024 11:26:06
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Annexure - D

———  Gujarat Pollution Control Board

1S/1ISO-9001:2005,I1S/1SO-14001:2005&

Regional Office-SURAT IS/ISO-45001:2018 Certified
v\ T /7 Plot No.11-12/2,3, G.I.D.C., Pandesara, Dist.: Surat- 394221.
\w” Phone: (0261) 2891696 Website : www.gpcb.gov.in

XGN website : http://gpcbxgn.gujarat.gov.in  E-mail : ro-gpcb-sura@gujarat.gov.in

R.P.A.D.

Show Cause Notice

WHEREAS you M/s. Bajrang Processors Pvt.LLtd are engaged with production
of Dycing & Printing at Survey No. 190 Paiki, Beside Adarsh chemical,
Bcehind J.B. Kharwar Dyg. & Ptg Mill, solapur compound, Udhna, Surat.

WHEREAS, during the inspection it was observed that

* You have acquired adjoined plot on rental bases for the storage of coal
and you have not obtained CTE/CCA- Amendment for the same.

In view of the above, you are called upon to show cause within 7 days why
lcgal action should not be initiated against your unit for contravening the
provision of the water Act 1974.

For and on behalf of
Gujarat Pollution Control
Board

Ji
(Dr. J. D. Oza)
‘Regional Officer — Surat

NO: GPCB/RO-SRT/PCB ID-20566/T-362 (A)/ 12251 12024 (0 1 FEB 2004

Issued To,

M/s. Bajrang Processors Pvt.Ltd
Survey No. 190 Paiki,

Beside Adarsh chemical,

Behind J.B. Kharwar Dyg. & Ptg Mill,
solapur compound, Udhna, Surat.

Copy to:
Unit IHead- Surat, Gujarat Pollution Control Board, Paryavaran Bhavan, Scctor
10-A, Gandhinagar — 382010....... for information plcasc
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Annexure - E

Extra No. 455

©
The Gujarat Gobernment Gaszette

EXTRAORDINARY
PUBLISHED BY AUTHORITY
Vol. LVIII FRIDAY, OCTOBER 27, 2017/KARTIKA 5, 1939
Separate paging is given to this Part in order that it may be filed as a Separate Compilation.

allils @iyl €2 31. 3400/

PART 1IV-C

Statutory Rules and Orders (Other than those published in Parts I, I-A and
I-L) made by Statutory Authorities other than the Government of Gujarat
including those made by the Government of India, the High Courts, the
Director of Municipalities, the Commissioner of Police, the Director of
Prohibition and Excise, the District Magistrates and the Election
Commission, Election Tribunals, Returning Officers and other
authorities under the Election Commission.

THE GUJARAT GOVERNMENT GAZETTE
EXTRAORDINARY
PUBLISHED BY AUTHORITY

THURSDAY , OCTOBER 26, 2017 J

PART IV-C

GUJARAT POLLUTION CONTROL BOARD
NOTIFICATION

SECTOR -10A, NEAR AIR FORCE STATION,
GANDHINAGAR.

The Gujarat Pollution Control Board in exercise of the powers conferred under clause (d) of
Section (2) of the Air (Prevention and Control of Pollution)Act 1981, here by notifies the following
fuels as the “ APPROVED FUELS?” in the state.

(1)  List of “ APPROVED FUELS”
Coal

Lignite

Furnace Oil/LDO/LSHS

Motor Gasoline

Diesel

Liquid Petroleum Gas (LPG)
Compressed Natural Gas(CNG)/LNG
Kerosene

Naphtha

10 Firewood

11. Bio-gas

IV-C-Ex.-455 455-1
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455-2 GUJARAT GOVERNMENT GAZETTE EX., 27-10-2017 [ PART IV-C

12. Agro waste/bio fuel/briquettes

13. RDF, as per provisions of Solid Waste Management Rules-2016.
14. Petcoke

15. Charcoal

(2) Petcoke is hereby notified as “APPROVED FUELS “subject to the following conditions:-
a) The Sulphur content shall not be more than 7 % in any case/circumstance.

b) Petcoke shall be permitted in the following projects only:- ‘
1.  Cement manufacturing in kilns
ii.  Thermal Power Plant/Captive Power Plant of capacity above 25 MW
(with a condition to mix lime granules in required quantity with Petcoke)
ii.  Glass manufacturing- up to 25 % of total fuel consumption
iv.  Refractories manufacturing

(3) For utilization of the above approved fuels, adequate APCM shall be provided by the unit.
(4) CTE/CCA/EC, as the case may be, shall have to be obtained for utilization of these fuels.
(5) The use of Petcoke shall not be permitted in Eco-Sensitive Zone.

K.C.MISTRY,
MEMBER SECRETARY,
GUJARAT POLLUTION CONTROL BOARD
GANDHINAGAR

Government Central Press, Gandhinagar.

T
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